
1W THE CE flAb ADMINISTRATIVE TRIBUNAL : HYDERAB PD BENO! 

AT if .DERAB PD 

O.A. N0.3:77 0F 1992 

Be tweerl: 

L.Abba± 
	 Appidic ant. 

And 

chief Postmasiter:Gefle-ral. 
Hyderabad and others3 •, 	.,. 	 Respondents: 

RLY AFFIDAVIT WTLM ON BEHALF OF THE RESPONDENTS 

I, P .Parasurthm, son of late P.chandraiatt age& 57 years 

Resi&nt of Hyderab; do hereby solemnly affirm and sincerely state 

as follows.: 

' 	I am working as: ASSEIStant Postmaster. GeneraL (sw) in 

the office of the Ch'ief:Postmaster:Geflerat. A.P.Circie,.Hyd3-rabad 

an, as .such; I am well, acquainted with the facts of the case. I 

ami filing, this: reply!' affidavit. on;behaif of: resp.onderitsa and I aim 

authorise.d to file the seIne. 

The brief, history of the case is submitted hereunderl 

s±:.Lkbas, JA0(Retd4) white flnctioning; asJAD during: 

the: period 17-4-1984t preferred a T.A. c3Jaim dated 26-4-1984 i'm 

conect'ion with his: transfer: from; Vii ayawad& to Hyderab;ad. The; 

T.A. claim; included fares. by I class: (Rail.) for his; two; Sons as: 

having traveLled: on 10-4-1 984 from.V'ij aj a4áda to Secunderabad which 

was found to be false. AccOrding:ly.t he; was: served with charge sheet 

under: Rule 14 of: CS (ccA) Rules4  1965: vide Memo. No.C96/AdIm1.I/EC1/ 

Abb&JTA claim, dated. 19-91986. In:vj'iew of the statement of the 

official. dated 7-11-1966 admitting the charge levelled; against him 

there is. no need, for an inquiry, The charge levelled was held as. 

prov.edi Acbor.dingLy the CPM3, Hyderabad. has awarded the p2unishmen: 

o:E corIpu.lso)ry retire nent' from; service with effect from. 2141991. 

ArrEstoR (S). 	
Mn. 	 & V.) 

Qrect0r (Mmfl.) 	
Olo. ChIef Postmaster General, 

A.P. Circle, HyderaDad,$QOODI 
Pr.Cr aste 
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3:.. 	In reply to garai S(i) of OA,,, it is: submitted that the 

applicant was- promoted as: UDC. in January, 1967 and not January, 1987 

as; stated: by him. 

Further: it. is: not correct that: the official, has: got good: 

ser1ice: for 26 yarsso in the 24th. year of his se.,ice' v.!iz. # in, 

May 1984. disciplInary proceediiigs: were initiated ainst the 

applicant: for: false: LW/TA claims: during: the year 1982 and 1983: 

in wh±ah: charges relating to TA clams: were: held, as: proved by the 

Inquiry Officer for which he was issued. separate RU1Le14: Memo.. 

No. 26/Adhtn I dated 19-5-1984* as detailed inquiry was: 

zgs conducted and, punishnvant awarded. Farther the applicant 

has &so flied ai separate. OA 178/92 in CAT Hyderabad simultaneously 

which is pendi:nQ. 

Irr reply to p:ara 57(110 it. is submitted that it is not 

correct; to say that the applicant had: submitted, all the required 

informatibrn He had claimed trans:fer: TA in respect of his: adopted 

dependent sister:. At. first instancE: he: had claimed the transfer-

TA in respect of. this: adted depen&nt sister as dependent sister: 

only. Only When the explanation called for- from him he h-ad inti 

mated that a person in respect of whomi he had. claimed TA was the 

adted dependent sister. He had not furnished any such, info.rmiOn 

prior to hisi transfer.: f rPm Vijayawada. to Hyderabad: while claiming 

transfer: TA. He failed to produce any proof of: having adopted any 

sister in support: of: his claim in his: transfer TA bill. 

In: reply to;ara5(iii) of OA it:. is:: submitted that. on 

cklling for information regarding hiss children ete:., in connection: 

with the transfer TA claim from.Vijayawada: to Hyderthad, the 

app.iicnt~ submitted that all. his children were residing at 

Visa3chap.atnaifl till 5-4-1984. On. learning "the transfer news, they 

caine to Vijayawada. for sight: seeJirg and aJs:O for seeing of: tenp.lea 

na(Admfl. 
pT s1 

Q(o. 	
p.o:.ttmastf Genet3e 

Asst. AR_ IS. & V.) 

O/o. Chief Postmaster General, 
?t?eqrrje, tjyderabed,SQO 001, 



at: V1J ayawada,1 Mang:4 ag iri and. Amarav athi" The reply,leads: to 

s-uspicion: regarding, genuineness? of, claim, and irntesUg atiom was 

Ordered. 

6* 	lit reply to p:arar5(W) 0±: CA it.: S5 submitted that when 

the: transfer: TA claim wsinvstigated in detaflL it was foand 

that: the appiftant had; plLj,ed miE chief: by drawing, undue benefit'. 

Hence: it was proposed to t&e disciplinary action: under: Rule 14 of 

cCs(CCA) Ruies 1965 andi accordingLy he Was: serve.& with al Memo. No. 

C.96/AdfnxrI/EC.I/Abbai/TA claim dated 10/11-9-1986. 

In: reply to.:par. 5(v'i) of OA it: is submitted that the: 

statement: of the applicant: that 'except: the above nent.ioneg defence 

statement on that day: ' is totally wrong. The applitant was first: 

heard on 3-11-1986 whenThe denied the charges. Açainhe was reheard 

on: 7-11-1986 Wherein he accepted the charge in toto v'ide his letter 

dated 7-11-1986. 

In: reply to paraa 5(v.iii.) Qt CA, it.: is submitted that. 

the: charged of f-icial has: accepted his guilty in claiming the: 

unerititled amount in the TA bill for whidh reason only the chargea5 

were levelled against. him demed: to he been proved in all aspects. 

In: reply to pára 5(ix) of..OA it, is submitted: that, the 

appelLate authority having gpne through all the relevant records? 

and having. 'considered the relevant factss an& circumstances? as alsa 

the: submission made by the applicant, had: no other: go but to 

rejt. his; appeal since he had accepted his guilty4  in cl.aiming 

the amount in. h-is? TA bill.. 

In.: reply to ground (i) of the CM, it is submitted that 

under. the provisions: of Rule 14 of CCS(CCA) Rules: 1965 holding 

inquiry is not necessary when all. the articles of. charges: have 

beeni admitted.by  the gover.nrnt: se:ant in. his Aritteni statement. 

tern; 
itw (Admnj 

tM 	at CeosSa 
4t# 

Asst. Postaster General IS. & V.) 

Gb. ChIef Postmaster Genera!, 
t?e Circ!e, HyderaDa4500QQI, 
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of defence and: where the disciplinary authority shalL. record its 

finding: on each charge after: taking such; evidence as it may 

think fit; aridi shall act in the manner: laid downe in Rule- 15 of: 

cCs(A) Rules 1965 

11. 	In rLy to ground (2) of GA, it is submitted that; thise 

presumption of the applic:ant is' totally tntenable. It cannot 

be- presumed that the charge Memo. issued to him is dropped when' 

the appiant; thimsel.f, has: admitted the charges. Of course? there 

has been: administrative delay in decIding the quantum; of punishr 

ment and amid, one: another charge sheet. Memo. Nc.C.26/Admnrl/Dated. 

1 9-5-84 was pending disposaM fOt which he xhas: filed another: CA 

378/92. 

12.. 	In reply to ground (3) tof CA, it is: submitted that; the 

GA cited: by the plicant; is not correct it isOA 41/87 dated 

20-11-1987 where he was allowed promotion as JAO with effect from 

23-3-78 instead, of 23,-3-1983. 

The applicant was working: as JAO both at. the time of 

serving the 	Memo, dated 10/11-986 aswelL as at the; time 

of; awarding punishment an& hence it is withim jurisdiction: and 

conpe.tenc.y of the authoritieso 

13. 	In; reply to Ground 4 of: CA, it is, submitted tint the 

orders' of the applicant.'s; coitpulsory retirement- were., passed: not 

only, on his defence dated 17-9-1986 and 3-11-1 986 but in view Of 

his-: statemeib; dated. 7-11-86, tore-in, he admitted' the gui]it; Of 

c:1 aiming amount in TA bill when; al government; sei ant aoaepteW 

admitted the- charges:s the disciplinafl ithoritY cam record its; 

findings: andj pass; orders and' holding of oral iniiiry, is not 

necessy in the case as laid down; under thefl p,zisions of 

Rule 14. of cCS(CCA) Rud.es. 1965. 

Atst Ditector (Admn.) 

070 thtf t-tttn;nter General. 
%qf; fl,-i at'i/AP CrCiOD 
$nçH-.Cô4 iAU5D0 001. 

40-par~~ 
Asst. Pbstmaster General (S. & V.) 

Olo. Chief Postmaster General, 
6.f l Circle, tlydcraoa4,5QQ 001, 



>1. 

	

14. 	In; reply to grouád v of OA, it is submitted that the: 

a11eation of: the applicant cannot be giveni any credence ass every' 

gqvemment servant, has a right to approach the Hon!ble CAT0 It: 

cannot. he taken as: granted. that the proceedings: under Rule 14 of, 

ccs (ccA) Rules against him was:. kept, pending, for such a long period 

only with a view to utllise the saner when: the: authorities: developed 

any persQn. prejudice against the. appl±cart:. 

In 'reply to ground vi of GA it: is: subrnied, that when.: the; 

appLicant-  was served with more than one charge sheet wide:]: Rule, 14 

of CCS (CCA) Ruless, he deserves different- or sane purWshmefl: on 

c.ohclusston of the case/reports etc:. As he desees: such: punish-r 

ment: in both the cases: for different, chargeas, the s:aid orders were: 

s-sued so as to sett-le the other c:ase when the disciplinary adtho 

ritt. wass of the opinion to retire thim: conpulaorily from, the. Govt:. 

service. 

	

16. 	In: reply. to ground 'vii. of. GA it. is:; submied that: the 

appellate order dated 12-12-1991 is: in: orde.r as. the applicant had 

himself admitted.: the guilt: in claiming the anflunts: in: his:: TA bill,. 

and.'i it had no other go but to reject hiss appeal: as': he; faile4: to: 

maintain absolute interity contravening the provisions: of Rule 3(1) 

(i) of Ccs(Conduct) RuLes: 1964: and: acted as: manner: unbecoming of as 

gpvermnat: servjaflt: under: rule 3(1 ) iii) ibid. charges Memo.. dated 

liO/1t-9-96 and: Rule 1:4 of. 0s(ccA) Rules- 1965. 

In view of the above submissions; there are no merits in 

the. OA. The Hon.'b].e Tribunal may bep pleased to dismiss: the OA 

Solemnly sworned and; sig.ned 

his nate on; this -4ay of 

F' 
Asst. Post aster V.) 

OIo Chief Postmaster General, 
Circle, I-Iyderabad-500 001, 

Mh 1995. 	before ne. 	 BEFORE ME 

As, Director (Admit) 

b/n. chief Postn:aster Generaj 
1 qt!q/4p Circle, 

IflT'*I/UYUERA8AU500 001. 
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IN ThE CENTRAL ADMINISTRkTIV )ZBUNAL 

HYDERAB PD BENQI AT, HEDERABAD 

O.A. NO.377 OF'1992. 

Be tweem: 

L.Abbai. 	 ... 	Applicant 
And 

Chief ?ositmaster GeneraL 
Hyderad and others:.... Respondents 

Filed. on..: 

Filed by: 	V. 

ccq Copy 

T- 1ychfr 
4oc'h 

9_C,13 JC7c  

V 
a 	 - 




